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In the High Court Of Kerala

Case No : O.P. (C) No. 635 of 2010 (O)

E. Sakthibhadran Pandarathil, E. Lakshmidasan Pandarathil 
and Parameswaran Pandarathil

APPELLANT

Vs

Mannadi Mudippura Devi Temple and Others RESPONDENT

Date of Decision : 09-11-2010

Acts Referred:

Citation : (2010) 11 KL CK 0324

Hon'ble Judges : Thomas P. Joseph, J

Bench : Single Bench

Advocate : D. Kishore, for the Appellant; No Appearance, for the Respondent

Judgement

Thomas P. Joseph, J.—Respondent Nos. 1 to 3 in A.S. No. 25 of 2010 of the court
of learned District Judge, Pathanamthitta are the petitioners before me aggrieved
by Exts.P5 and P6, orders. Until disposal of the suit there was a Receiver for
administration of the Temple. When respondents filed the appeal, they filed I.A.
No. 78 of 2010 for stay of operation of the decree. On that application learned
District Judge passed Ext.P5, order dated 19.02.2010 that till I.A. No. 78 of 2010
is disposed of interim stay granted on 10.02.2010 and extended thereafter will
remain in force and that Receiver now functioning shall continue to function until
further orders. I.A.No. 78 of 2010 was posted for detailed hearing. While so
petitioners filed I.A. No. 179 of 2010 to remove the Receiver. That application
was disposed of by the learned District Judge as per Ext.P6, order dated
05.03.2010 issuing certain directions as to the manner in which Receiver has to
conduct the festival. Challenge in this petition is against Exts.P5 and P6. Learned
Counsel for petitioners seeks a direction to the learned District Judge to dispose
of the appeal at the earliest. I make it clear that it will be open to the petitioners
to make such a request before the learned District Judge.

2. Original Petition is closed with the above observation.
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